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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

CP 132/94 &
MA--1321/94 in

OA-7B9/90

New Delhi thie the 2nc! Day ot September, 1994.

Hon'ble Mr. Justice S.K. Dhaon, Acting Chairman
Hon'ble Mr. R.N. Dhoundiyal, Member(A)

Shri S.K. Duggal,
R/o H.No.90, Sector-16, _ .
Faridabad. Petitioner

(Sh. B.L. Madhok, proxy counsel for Sh.B.S.Ha inee)

5hr-i G.K- KLiare,
General Manager,
Cent ra1 Rai1 way,
Bombay VT.

versus

2. Shri P.K. Dikshit,
Divisional Railway Manager,
Central Railway,
Bombay, Responoents

(By advocate Shri H.K. Gangwani)

ORDER(ORAL)

iversd by Hon'ble Mr,Justice S.K, Dhaon, Acting Chairmaii

It ts not in dispute that a sum ot

R--. .29,1(7/- has been paid (ly tlie responcienls to t!ie

peiitionei" and the petitioner has received the said

amount This payment has been made In comibl lanre of

t tie dii'octioris of this Tribunal which is the subject

matt ei- of the present contciiiei pr-oceed ings ,

Tl'ie learned proxy counsel for the

petitiorKs- iias urged that the payment liaving not been

made within a period of ten weeks from the date of

receipt of a copy of the judgement of ffiis Tribunal,

the petitioner is entitled lo interest at ((le rate of

12s |jei annum. The learned counsel for tlic: respondents

admits Ihat the period of ten weeks expired on
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petition in disponed of finoiiy,

Notices issued to the respondents are

d Ischdi'nctd

do costs.

1 '̂! S til b t- f 'v A)

iS.K J '̂l^aoi))

Acting Chairman


